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CENTFAL ADMINISTFPATIVE TRIBEMAL, JAIRDR BENCH, JAIFPUR.
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. Dates of Dacision: 7.3.96.
OA 29/95
Superintedznt, Post Office, Cikty Division, Jaipur, and another
... Applicants
Versus
Shri Mahezh Chandwad and ancother es. PEepondent

CORAM:

'T'i

HOM'BLE MP, GOPAL PISHIA, VICE CHAIRMALL
HON'BLE MF, O.F. SHAFMA, MZMEREF (A) \
For the Applicants .eo Mr.M.Rafig

Por Pespond=nt Mo.l ee. Mr. Surendra Singh

ORDER
FEF HOMN'BLE MR, CGOPAL IFISHIA, VICE CHAIFMAL

Applicants, Superintendznkt, Post Office, Cigy Diviszion, Jaipor, and
Inspector, Post Office, Jaipur West, Jaipur, in this applicacion u/s 19 of

the Adminiztrative Trikunals Aci, 1985, have zzsailed the impugned award

datzd 22.6.94 (Arn.A-1) passad by the Centval Induztrial Tribunal, Jaipar.

It haz been prayed that Lhw claim of the respondenic—worlman ke rejzcted.
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2. Wz have heard Me. M.Pafigq, comns:l o the spplicants, and Me.

Surendra Singh, coaunsel for respondznt Mo.l, and have perused the records.

3. At the cutast cur atiencion was dvawn Lo a decizion by che Hon'ble

Suprems Court in a Petition for Special Liave ko Appeal (2ivil) lo.20111/95
1

n

from the judysment and ordsr daked 15.4.94 of the Central Administeativ
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Trikbunal , Jodhpor Bench, Jodhpor, in OA 345/92, in which their Lordships

the Hon'blz: Suprems Couri madz the £ollowing obsérvations -

"Thiz court in Trighna Prazad Gupka va. Conicroller Princing &

Staticnery, JT 1995 (7) &C 522, has hzld that the Czntral

Administrative Trikuonal haz no  Jurisdiction o entertain  an
aﬁ@licatbmi under Section 192 of the Adminisivative Tribunalz Act
the award/crder of the Labour Courts.  In this case the
award of the Industrial Trikonal iz in favour of the respondent-
worlman.  The award has been upheld by the Trikunal.  Althoogh, the
Trikunal had no juriadiction to =nizrtsin the application against
the awacd of che Industrial Trikunal since the same has bzen uphsld,
wz are not inclined o incerfere. The S1F is dismisszd.
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wz hcold that thiz Trikunal has no
'-'j (=004 e,

4. In view of these auchovities,
jurisdiction to entertain this application. It iz, thevefors,
Ai:};ﬂ cabion/papsra arnersd thereto shall ke retarned to the applicants for

preaentation khefors an appropciate lzgy2l foram.

Coilogie

(0.P. izsk : (GOFAL I’PIS_HNA)
VICE CHAIRMAN

MEMBER (A)




